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inspection, within one month from the
date of such requisition, all such
information or documents needed for the
correct compilagion or revision thercof,
as may be within his knowledge or in his
possession or powers, A written
acknowledgement of the information
furnished or document produced shall be
given to the person,

/

(4) Any person negleeting to make the
report required by sub-scction (1) or
furnish the infgrfmation or produce the
documents rgduired by sub-section (3)
within the geriod specificd thercin shall

(5) Any report regarding the acquisition
of any right under this section received
after the specified period shall be dealt
with in accordance with the provisions
of section 110. ]

![ 110. Mutation of acquisition of right in

land records.- ¥[(1) The patwari or Nagar
Sarvekshak or person authorised under
section 109 shall enter into a register
prescribed for the purpose every
acquisition of right reported to him under
section 109 or which comes to his notice
from any other source.)

(2) The patwari or Nagar Sarvekshak or
person authorised, as the case may be,
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Provided that if the required copies
are not supplied within the period
specified, the Tahsildar shall record the
reasons and report to the Sub-Divisional
Officer.

(6) Notwithstanding anything contained
in section 35, no case under this section
shall be dismissed due to the absence of
a party and shall be disposed of on
merits.

(7) All proceedings under this section
shall be completed within two months in
respect of undisputed case and within
six months in respect of disputed case
from the date of registration of the case.
In case the proceedings are not disposed
of within the specified period, the
Tahsildar shall report the information of
pending cases to the Collector in such
Form and manner as may be
prescribed.]

111. Jurisdj€tion of Civil Courts. — The
Civil Coprts shall have jurisdiction to
decide Any dispute to which the State
Gov;. nment is not a party relating to any
right which is recorded in the record-of-
rights.
/

112. '[deleted.]

1|113. Correction of errors in record of
rights- The Collector may, at any time,
correct or cause tg’be corrected any clerical
errors and any/errors which the parties
interested adrit to have been made in the
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